IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAL BENCH
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Date of Decision: 1.12.97
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Shri. S0 Kulkardi. .o rm v memmmma  Applicant,

S hri Suresh Kumarj
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Applicant.
’ Versus
d
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\,mﬁmhyn‘on of qula fﬂsﬂquefif ...-  Respondent(s)
Shri Wadhavkar for -
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CORAM:
Hon'ple Shri. Justice R,G, Vaidyanatha, Vice Chairman,
¢ Hon'ble Shri, P.P. Srivastava, Member (A)

(1) To be referred to the Reporter or not? W

(2)  Whether it needs to be circulated to w
‘ other Benshes of the Tribunal?
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(R.G. Vaidyenatha)
Vice Chairman,
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CORAM: Hon'ble Shri Justice R.G,Vaidyanatha,Vice Chairman,’
Hon'ble Shri P.P. Srivastavs, Member (A)

S.D, Kulkerni
Residing at

Siddharth Apartment
Vadavli Station,
; Ambernath (£) «ss Applicant,

v By Advocate Shri Suresh Kumerj?
Union of Indie +through
the Secretary Ministry of Finance
Department of Revenue,
North Block, New Delhi.,'
Commissioner of Central Excise
Comnissioner ate =11,
Piramal Chamber,
Jijibhoy Lane, Parel, Mumbai,
Commissioner of Central Excise
Commissionerste =}
. New Central Excise Building,
~ Churchgate, Mumbai, . .. Respondents,
By Advocate Shri Wadhavkar for Shri M.I., Sethnay
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{Per Shri Justice R,G,¥aidyanatha, Vice Chairman {

This is an application filed under Section 19
of the Administrative Tribunals Act, challenging the
charge sheet andQﬁgggigg_fg;ﬂg&hgg_;g}iggﬁggggggmihe point

involved is a8 short one, we have heard both sides/

As far as the praver regarding quashing
-the charge sheet is concerned, the learned counsel
for the respondents submits that the enquiry has been
completed and the matter is pending before the
disciplinary authority to take a decision. We notice
that the matter is pending for the last three gesars
before the Disciplinary asuthority and still it is

N pending, We only expect that the Disciplinery é;wy////
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should expedite in taking a final decision on the
charge sheet., The learned counsel for the applicant
submitted that he is satisfied if the enquiry is
expedited,

In the result, the O.A. is disposed of
at the admission stege~éimh a direction to the
Disciplinary authority to expedite in taking
final decision on the charge sheet and pass final

order within four months from today, No costs/
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(R.G. Vaidyanatha)
Vice Chairman




